SHRI PRITHVIRAJ CHAYVARN: Sir, | tried to explain why this was considered important by
the Administrative Reforms Commission and why we are considering it. It is a directive by the
President that the Act will be strengthened. This is a very contentious area and civil society is
rightfully apprehensive that we might do something to curtail the power. Sir, | assure you, Sir,
we will debate this whole issue with the Civil Society Organisation, with the CICs, with the
Information Commissioners before the proposal is brought to the House. So, all the proposals
will contain the exact definition of how it can be curtailed if it is found to be vexatious and we will

see to it that no public authority will deny information in the name of this.

SHRI P. RAJEEVE: Sir, in reply the hon. Minister has mentioned that the Government is
examining the constitution of Benches of the Information Commission. MNow, the CIC is trying for
speedy disposal of complaints by constituting a mechanism of separate Benches. But, it was
reported that the Government has taken a stand against this and this stand seriously affects the
functioning of the CIC. So, | would like to know from the hon. Minister whether the Government
is ready to allow the CIC for functioning independently, as an autonomous body, in view of
pendency of amendments.

SHRI PRITHVIRAJ CHAVAN: Sir, this is another area where there is a lot of misinformation.
The Act currently does not contain any provision regarding constitution of Benches hy the CIC or
the State Information Commissions. If at all a single Commissioner or two Commissioners work
together, it could be held invalid. Therefore, whatever they have done could be struck down.
The current Act says that the entire Commission must work together. It is, obviously, not
possible and the Information Commissions are working separately. We just want to strengthen
that position which is currently going on. Otherwise, it is found to be not legally tenable by the
legal advisors. YWe will see that the current functioning continues under a legal authority.
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Sittings of Parliament

+%306. SHRI SHIVANAND TIVARI:
SHRIRAJ MOHINDER SINGH MAJITHA

Will the MINISTER OF PARLIAMENTARY AFFAIRS be pleased to state:

(a) Whether it is fact that sittings of Parliament were upto 151 in the year 1958 in the
country while in the year 2008 they have reduced to mere 46;

(b) Ifnot, the tact thereof; and

(c) Whether it is also a fact that sittings of Parliament of India are lesser then sittings of
Parliaments of various democratic countries?

THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR BANSAL ): (a) and
(b) The sittings of Lok Sabha were 125 in the year 1958 and that of Rajya Sabha were 91. The
sittings of both Houses of Parliament were 46 in the year, 2008,

(c) The sittings of Parliaments of wvarious democratic countries wvary from country to
country and year to year, depending upon the requirements specific to the needs of those
countries. Hence, it would not be appropriate to compare the sittings of Parliament of India with
that of other democratic countries.
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t0Original notice of the question was received in Hindi.

11 The question was actually asked on the floor of the House by Shri Raj Mohinder Singh Maijitha.
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MR CHARIMARM: Question Hour is over.

WRITTEN ANSWERS TO STABRRED QUESTIONS
Extraction of Ground Water

*301. SHRI A, ELAVARASAN: Will the Minister of WATER RESOURCES be pleased to

state:

(a) whether huge amount of ground water pumped out in Delhi and other areas across
MNorthern India is the highest in the world and is contributing as much as 5 per cent to the total
rise in sea level, as per a study conducted by the MNational Geophysical Research Institute,
Hyderabad;

(b) if so, the details thereof;

(c) whether it is a fact that our country, along with the neighbouring countries extract 54
trillion litres from the ground every vear, a figure that is likely to cause serious concern over the
future of water availability; and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): (a) and (b)
The article titled “Dwindling Ground Yater Resources in Morthern India, from Satellite Gravity
Observations” published in the Geophysical Research Letters (Vol. 36) and jointly authored by
Scientists from MNational Geophysical Research Institute (NGRI), Hyderabad and University of
Colorado concludes that “the region lost groundwater at the rate of 5449 cubic kilometers per
year (trillion litres per vear) between April, 2002 and June, 2008. This is probably the largest rate
of groundwater loss in any comparable-sized region on Earth”. The article has further stated that
“the total groundwater loss would have contributed 0.16 millimeter per vear to global sea level
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